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Lo Adavit dated 12,12.2024 han been fTled b
mentioned that pursuant (0 show cause notice duted
1212200 imposed Eoviconmental (’ulllp(‘llrmhu;l ol R, |
Project Proponent to deposit the sume within 15 days, . ;
i’ l!vxpumlvm No.6 hay appeared through {lu counsel and lenrned counsel for Respondent
No.0 seehy time to file ity response, . 1 ;
3. Response by Respondent No.6 be filed at least one week before the next date of hearing

UPPCT, In the affidavit it hus been
11,2024, UPPCH has by order duted
37.82,000/- requiring Respondent No,6-

fixed. : .
4. In the present case as per affidavit filed by the District Magistrate, Futchpur Igusc has
been cancelled by the District Magistrate, Fatehpur 2 vide order dated 11,07.2024 and a8 per
response filed by UPPCH, CTO hu.ﬁwcn revoked by UPPCH vide order duted 21.10.2024 with the
consequence that mine is not operational, . ) , —

S, I report dated 29.10,2024 of the District Mugllslrutc..l-mf_:hpur..lt has been mentione that
steps are being taken for grant of 6 month’s permit in view of serious violations of environmental
nory and *Precautionary’ principle embodied in Section 20 of the National Green Iribunal Act,
2010, : : :

6. In view of the attendant facts and circumstances and applicability of precautionary
principle as per mandate of Section 20 of the National Green Tribunal Act, 2010 it is directed that
no turther muning leuse permit either short term or long term be granted and no mining be allowed
to be carried out in the land in question without permission of this Tribunal. '

7. The District Magistrate, Fatehpur and the Superintendent of Police, Fatehpur are directed
to ke all requisite steps o Qrcvcnt any further mining in the land in question,

8. List on 21.01.2025 for further hearing,

S 9, /} cup{ypo}l‘ thils order tt:c l‘omiur ed to the Distlrict Magistrate, Fatehpur and the
Superintendent of Police -'utc}) ur by epqil for requisite compliange. _
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1. Affidavit dated 12.12.2024 has been filed by UPPCB. In the affidavit 1t :as daetZIdl

mentioned that pursuant to show cause notice dated 11.11.2024, UPPC.B' has by Ozl eI‘tNo .

12.12.2024 imposed Environmental Compensation of Rs. 1,37,82,600/- requiring Respondent INO.

Project Proponent to deposit the same within 15 days.
2. Respondent No.6 has appeared through its counsel and learned counsel for Respondent

No.6 seeks time to file its response. —
3. Response by Respondent No.6 be filed at least one week before the next date of hearnng

fixed.

4. In the present case as per affidavit filed by the District Magistrate, Fatehpur lease has
been cancelled by the District Magistrate, Fatehpur 2 vide order dated 11.07.2024 and as per
response filed by UPPCB , CTO has been revoked by UPPCB vide order dated 21.10.2024 with the
consequence that mine is not operational.

5. In report dated 29.10.2024 of the District Magistrate, Fatehpur, it has been mentioned that
steps are being taken for grant of 6 month’s permit in view of serious violations of environmental
norms and *Precautionary’ principle embodied in Section 20 of the National Green Tribunal Act,
2010.

6. In view of the attendant facts and circumstances and applicability of precautionary
principle as per mandate of Section 20 of the National Green Tribunal Act, 2010 it is directed that
no further mining lease permit either short term or long term be granted and no mining be allowed
to be carried out in the land in question without permission of this Tribunal.

7. The District Magistrate, Fatehpur and the Superintendent of Police, Fatehpur are directed
to take all requisite steps to prevent any further mining in the land in question.

8. List on 21.01.2025 for further hearing.

9. A copy of this order be forwarded to the District Magistrate, Fatehpur and the
Superintendent of Police, Fatehpur by email for requisite compliance.
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